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No. 1256 2)/XVIiI-V-1—1 (KA) 9/1997
"Dated Lucknow - August 16, 1997

IN pursuance of the provions of clause (3) of article 348 of the Constitution, of India, the
© Governor is pleased to order the publication of the following english translation of the Uttar Pradesh
Snatkottra Chikitsa Shiksha (Anusuchit Jatiyon, Anusuchit Jan-Jattiyon Aur Anya Pichhare Vergon Ke
Liye Aarakshan) Adhiniyam, 1997 (Uttar Pradesh Adhiniyam Sankhya 14 of 1997) as passed by the Uttar
Pradesh Legislature and assented to by the Governor on August 16, 1997.

THE UTTAR PRADESH POST GRADUATE MEDICAL EDUCATION
(RESERVATION FOR SCHEDULED CASTES, SCHEDULED TRIBES
" AND OTHER BACKWARD CLASSES) ACT, 1997

(UP. Act No. 14 of 1997)
" (As passed by the Uttar Pradesh Legislature)
AN
ACT

i

i 10 proy ‘ide Jor (Id(’[[ll(ll(’ repwventanor' of per. sons belonqmg 1o the Scheduled Castes, Scheduled
Tribes and other Backward Classes of citizens in the Post-Graduate Medical Education on the basis of Post-
Graduate Mcdical Entrance Uxantination, held in the vear 1997 and matters connected therewith or incidental
thereto. - g

WHERLEAS admission (o courscs of study for award of Doctor of Medicine,
Master of Surgery, Master of Dental Surgery and various Post-Graduate Diploma, in the
King George's Medical College, Lucknow and other State Medical Colleges are made
through Post-Graduate Medical Entrance Examination;

AND WHEREAS for adequate representation of person belonging to the
Scheduled Castes, Scheduled Tribes and other Backward Classes of citizens, provisions
, for reservation have been made; ‘

AND WHEREAS vide Government Order no. 5744 Sect-14/Panch-30/90
dated October 11, 1994 minumum percentage of marks for admission for
aeneral candidates was fixed at forty-five per cent and for candidates  belonging o
Scheduled Castes, Scheduled Tribes and other Backward Classes of citizens was fixed
at thirty-tive per cent; : :

AND WHEREAS after considering the orders of the Hon'ble Supreme Court
passed in the casc of State of Madhya Pradesh vs. Kin. Nivedita Jain, the requircment of
I S obtaining miunimum marks for admission of the persons belonging to Scheduled Castes.
Scheduled ‘Tribes and other Backward Classes of citizens was withdrawn vide.
Government Order no. 4137 Sect-14/Panch-95-140/90 dated August 31, 1995;

AND WITEREAS the Hon'ble Supremnc Court in the case of Dr. Sadhna Devi
and others vs. State of U.P. and others has quashed the said Government Order dated
August 31, 1995;

e s i

“AND.WHEREAS u(le Government Order no. 614/I’anch—l4——07—]40/‘)0 dated
Apnl 2, 1997 the minimum percentage of marks for admission to Post-Graduate
-Medical Education for general candidates has been fixed at forty-five per cent and for
candidates belonging 10 the Scheduled Castes, Scheduled Tribes and other Backward
Classes of citizens at thirty-tivé, per cent ;
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AND WIHEREAS in making admission 10 l,’ust-(_‘u‘aduu(c'Mcdic;\l liducation in

accordance with Govermmnet Order dated April 2,1

997 while keeping the minimum

percentage of marks at thirty-tive per cent on the basis of the Post-Graduate ‘Medical

Entrance fixamination held in the year 1997 the guota tor Scheduted Castes, Scheduled
Tribes could not be fillcd which would not be it consonaice with reservaton policy:

AND WHIEREAS the queston of tixation of [Rinimun pereentage, of marks for

admission of candidates belonging to-ihe Scheduled €

~astes. Scheduled Tribes and other -

Batkward Classes of citizens was under cnnsidcmti(m the process of admission such as
counselling in respect of Post-Graduatc Medical Lntrance Examination, 1997 could not

be commenced;

"AND WHEREAS {0 cnsure adequate representation of persous pelonging 0

Scheduled Castes, Scheduled Tribes and other Backward Classes ot citizens in adimission
to Post-Graduate Medical Jiducation on the basis of Post Graduate Mudical Entrance
Fxamination held in the yoar 1997 it has beent cgvglsidcrcd expedient 10 fix the minimuin
pe'rccnlagc’of marks for the said categories of person at twenty per cent; - '

IT IS HEREBY enacted in the Forty-eighth

1. (1) ‘This Act may be catied the Uttar

S follows (— ,

year of the Republic of India as

P:‘adcs‘h .PQst-(‘xraduaté Medical Short title and

Liducation (Reservation for S‘qhtdulcd Castes, Scheduled “I'vibes and other Backward commencement

Classes) Act, 1997.

(2) Scction 2,3, 4.5.0 and 7 shall be deemed to have come into force on

October 1, 1996, section § shatl be deemed (o comge into foree on Juie 15,1997 and

© remaining provisions shall come into force at onee.

2. In this Acti—

Definitions

(a) “Post-Graduate Medical Liducation” means courses of study for the award
of Doctor of Medicine (M.D.), Master of Surgery (M.S.), Master of Dental
Surgery (M.D.S.) and vzm‘ousAl’osl-(}rz\dua\c Diploma of the King George's

Medical College, Tucknow of any other
admissions are madc through Post-Gir: doate

shall not include superspeciality courses.

(b1 “other backward classes of citizen’

State Medical Cellege in. which
Medical Lintrance Iixamination but

[}

means the backward classes of

citizens specitied in Scheduicd-1 of the Uttar Pradesh. Public Services
(Reservation for Scheduled Castes, Scheduled Tribes and other Backward

Classes) Act, 1994, ( : _
3, (1) In Post-Graduate Medical Education

of admission. the following percentages of seats in favour of the perscis belonging 0

the Scheduled Castes, Scheduled Tribes and other Bac

(at) in the case of Scheduicd Castes
(h) in the case of Seheduted Tribes
() inthe case of other hackward classes

ol ¢itizens @

there shall be reserved at the Stage Reservation of
: seats in favour

ooeae o TN of Scheduled
kward Classes of Cirzens . Castes.
' Scheduled

Tribes and
other Backward
Classes of
citizens

— (wenly-one per cents
— two pereents
— twenLy=-seven

per cent

Provided that the teservation under clause (¢) shall notapply © the category
of other backward classes of citizens specificd in Sehedule-11 of the Uuar
pradesh Public Services € Reservation for Scheduted Castes, Scheduled ‘Tribes
and other Backward Classes) Act. 1994, '
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uuuvmy und"r

Requirement ;-

of mingnuny

(”) li d pux(m hdmwmﬂ {0 aity of the cate gorics’ mentionedin \ub section (1y

. “Lt\ xuc,uul Un the hmns of meri€ inthe Post-Graduate Medical B trance FExamination

wqh «vcwudl ¢ fates: he \h‘ﬂl not be uﬂumd dg ainst lht, vacancics rsscrw,d lm such
1 .

] b \LLUUH (. e -

el 4 A leldlddl(, who hds sccmul l(,ss (hdl\ lorly h\c per ¢ cent marl\\ in case of
%nu(d L‘uldxdd!cs and (wenty per Lcm mmks in the case of candidates belonging (o

.Scheduled, Castes, Sch(,dul(.d irlbL‘\ dlld mhcr Backw'\rd( “lasses of Citizens'in the Post-
~Graduate Mujnuﬂ E ﬂll‘dl\(.L 1% xammaxmn l()‘)’l &hall not be Lll“lhle for Admlsxmu to

l’oal-(naduau. Medudl Fducation on the basis of s(ud LX(UQH]((UOH

lhc Government or: dux no. 5744 9LL1—14IP umh—"a()i‘)() daled O(,mbu 11,

. 1994 And ncx ()’»4/1‘ wch-14/97- 140/96 dated Aprll 2, 1997 shdll stand amended 1o the
-exleat that, minimumn peecentage of mmkx for adxmssmn w Pox( (vmduate Medical
Education;on the hasis of Post Graduate Vlc,dxuu Lmum( (, T mmmdlmn 1997 shall be

twenty per.cent-lor umdld‘uu belonging. to Schgduh.dl Ast S, Sdlcdulcd lubu and
other Backward Classes’ of uu)bns s ) , - 4-

6. The pmlel(m\ 01 ths /\u \hd“ hd\’C cmu nolwuhslaudms anylhuw

. contained An any judgement. deeree or order of any court of in the order of*the State

- Govemnment.and the minimuin marks specified i sccuon 4 \hdll be (lu:mui o be and w0

Saviitgs

Removal.of

difficulty

U.P. Ordi--
nance no. 6

of 1997.

have been minimum iicks for admission to the P()\t«(ﬂdd\ldlt MLdICZd Education on
the basis of Post-Graduate Medical I:ntrance anmxndu(n 1997 as 1f the provisions of
this Act were m torce a( all maluml umu ‘ '

7. Anything donc of any -action, (dkul 10 pnstpom, (hc ddmlsslon procns in
clation 1o Post-Graduate Medical Entrance Examination, 1997 (o ensure adequate
upuscntalum of persons belonging to the Scheduled Castes, SLhu}ulLd "I'ribes and other

Backward C ld\\(.s of uu/u\x shall hc dtumd w0 hc vah(l dﬂd lawlul.

8.4 H any dlthwlly ariscs in giving utut o lhc provision of this Act, the
State Goverament may. hy a m)uﬁcd Order, ake such provisions not inconsistent with
the pmvmonx of this Act as dpp(,dl‘\ (o itto be necessary or pruhcn( for removing the
dlllmull)

(2) No-order under sub-scction ( l) shall be made auu prxmuon of the period
of two years {rom the commencement of this Au

(%) svery order made under suh seetion (1) slmll be faid, as-svon as may be,
hclmc ho{h the Houses m State 1 cgislature and ihe pmxmonx of sub-section (1) of
section 23-A ol the U (ar l’mduh Gieneral C lauses Act, 1904 shall apply as they apply
in respect of rules made by the State Government uudu any Uudl Pradc,sh Act.

9. (1) The Uttar Pradesh Post Graduate Medical Lduuuwn (Rc.su vation for
Scheduled Castes, Schedaled Tribes and Other backward classes) Ordinance, 1997 is
hereby repealed. '

{2y Notwithstanding such repeal. anything done or any action taken under the

pmvmon\ of the Ordinance referred (o in sub-section {13, shall be deemed o have been

done or taken under the provisions of this Actas il the pmvmons of this Act were in

force at all material Gmes.
By order,
"R, D, MATHUR,

Pramufdt Sachiv.

dro qgo o Fo To do 142 Fio e o — 16-8-97——(996)—8S0—(FFo [ SMHAZ) |
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No- 645 (2)/RVII- V-1 1 (KA) 30-1999
Dated Lucknow, March 18, 1999

. In pursuange of the provisions of clause'(3) of Articls 348 of ths Coastitution of
India, the Governor is pPleased to order the publication of th: following English trans-
Iation of the Uttar Pradosh Suatakottar Chikitsa Shiksha (Anusuchit Jatiyon, Anusuchit

Jan-Jatiyon Aur Anya P.chhire Vargoa Ke Liya Arakshan) (Sanshadha n) Adhiniyam, 1999
(Uttar pPradesh A

dhiniyam Sankaya 9 of 1999) as pissad by the Uttar Pradech Legislature
and a_ﬂﬁﬁ_f‘-ﬂ toby the Goveraor ©oa Mairch 17, 1999 e i : :

THE UTTAR PRADESH POST-GRADUATE MEDICADL £DUGCATION
(RESERVATION FOR SCHEDYLED CASTES, SCHEDULED TRIB ES
AND OTHER BACK WARD CLASSES) (AMENDMENT) ACT, 1999

. . (U.P. Act No. 9 of 1999)
" [4s passed by the Uttar Pradesh Legisiatare]
: . AN
" _ACT

Surther to amend the Uttar Pradesk

Post Graduate Medical Education
fRe.gfrmtim_ for-Scheduled Casezs, Sched

] uled Tribes and ‘Other- Backward
. Classesy Act, 19;'9?;!"_ Ui g g e semmedgs s o,
._.Ir 13 HEREBY enacted in the Fifticth Year of the Rspublic of fadia
| sejfollows - " 5 o g
Short title and I. (1) This Act may be called the Uttar Pradesh post Graduate
commenccment Medical

Education (Reservation for Scheduled Castes, Scheduled Tribes
and Othor Backward Classes) ( Amondment) Aect, 1999, :

(2) It shail be.dt’:emc-_d to have come into force on Qctober 20, 199g,

Insertion of pew 2. After section 8 of the (Jttar Pradesh Post Qraduate Medical
$oction 8-A in  Pducation (Reservation for Scheduled Castes, Sched jled Tribss and Ot:er
E‘-fl’ﬁ?‘“ 00- 14 packward Classes) Act, 1997, hercinafter referred ¢

. 0 as the principg! Act,
the following section shall be inserted, namely 1—

“8As The provisions of this Act shall also apply, myraris
Exrenion of the 'Mdandis to the Post Graduate Medical
provisions of the Entrande EXaminationm, 1998 and Post
A

t Graduatc Madieal Entrance Examipa-
tion, 1999." : .
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2. (1) The Uttar Pradesh Poer Graduaie Medical Bducation  »apsat  and

{Toserve . on for Sthedulon C:;&t:s,ichf*d;'ied Tribes znd Other Backward SAVInGS

4 £ iasse) u‘w‘“m ment) Oromarce, 1504 s kereby repealed. .
”"ff' (2} “otwiihsiandipg sueh repez’ anvihing deve of asyaciion taken
" :m;;« Tin provisices of the ;‘*ncz al Act, as “amended by the 01\11” ::e

reveired wo i suoeseeiiem (1), shel be ceemed Te have been done or

t‘**\"'l under :ﬁr corresnonding rrovisiops of ¢he princinal Aci, as
atﬂ“ﬁdfd oY ﬂ is Act ag if the pravisions of this Act were in force ot gl

By order,

Y. R. TRIPATHI,
Pramukh Sachi».

Rougesod o~ M 1095 Cawd ({g0) ——{ 2454} -—1999—597 {awo)
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